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CHHATTISGARH ADHINIYAM
{(No. 24 of 2002)

THE CHHATTISGARH MANTR] {(VETAN TATHA BHATTA) (SANSHODHAN)
ADHINIYAM, 2002 (No. 24 of 2002)

An Actto amend the Chhattisgparh Mantri (Vetan Tatha Bhatta) Adhiniyam 1972
{No. 25 of 1972},

Be it cnacted by the Chhauisgarh Legislature in the Fifty-third Year of the Republic of

India as follows (—

L. () This Act may be called the Chhattisgarh Mantri  (Vetan Tatha Bhatia) -

Sanshodhan Adhiniyam, 2002 (No. 24 of 2002).
(2) 11 shall come into force from the date of its publication in the official Ghzene,

2. After Section (1) of Section 5 of the Chhattisgarh Mantri (Velan Tatha Bhatta) Adhiniyam.
1972 (No.25of [972) (Which is hereinafier referred (o as the Principal Aci) beforc the proviso
af above Scctioh the following proviso shall be inserted, namely . —

“Provided that some pornion of the Official residence of cvery Minister, Minister ol State,
Deputy Minister and Parliamentary Secrciary not being used as a residence on them and theic
family members may be declared as'the residential office.”

3. Sub-scction (4) of Section 5 of the Principal Act shall be omitted.

4.  Insub-section ({)and (3} of Section 5 and sub-section 9 (1) (a) and (ii) of the Principal Actthe
word  "Bhopal” wherever it accurs the werd "Raipur” shall be subslituled.
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CHHATTISGARH ACT,
{ No. 190f 2004)

THE CHHATTISGARE MANTRI(VETAN TATHA BHATTA) (SANSHODHAN)

ADHINIYAM, 2004

An Act to further ro amend the Chhattisgarh Mandri (vetan tatha bhatia) Adbinfyam, 1972 (No. 2501 1972) -

Be it enacted by Chhattisgarh Legistalive in the Fifty-fifth year of the Republic af India as follows :-

) (i) This Act may be calied the Chhattisgarh Mantri (vetan tatha bhatta)
*  (sanshodhan) Adhiniyam, 2004 (No. {9 of 2004).
(ii) It shalf extend to the whole of Chhauisgarh.
(ii1) It shall come into force [rom the dale of its publication ir the official pazette.

Far Sub-seciion {1) and (2) of Secticn 4 of the Chhanisgarh Manri (vetan tatha bhaita)
Adhipiyam,' 1972 (No. 25 of 1972} (hercinafler refemedto as the Principal Act) the follawing
Sub-sections shnh‘ be substituted namely :- :

£)] There shail be paid to the Chief Minister seven hundred and elghty {hrec rupees
per day, fo Minister seven hundred and sixty seven rupces per day, to Minister
of Siald seven hundred-and {ifty rupees per day, 1o Deputy Minister scven
hundred and forty two rupecs per day and 10 parliamentary Secretary seven .
hundred and thiry three rupees per day s dally allowanccs during the zerm of
their office. . .

@ . 'l'hcre shall be paid to each Minister, Mlmsler of Stale, Duputy Minister and
- Parliamentary Sccretary a conshtucm.y alluwanccs of five thousand rupees per
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CHHATTISGARH ACT
(No. 9 of 2022)

THE CHHATTISGARH MANTRI (VETAN TATHA BHATTA) (SANSHODHAN)

ADHINIYAM,

2022

An Act further to amend the Chhattisgarh Mantri (Vetan Tatha Bhatta) Adhiniyam,
1972 (No. 25 of 1972).

Be it enacted by the Chhattisgarh l.cgislaturc in the Seventy-third Year of the
Republic of India, as follows:-

Short title and 1.

(h

commencement.

(2)

Amendment of 2.
Schedule.

This Act may be called the Chhattisgarh
Mantri (Vetan Tatha Bhatta)
(Sanshodhan) Adhiniyam, 2022.

It shall come into force on the date of its
publication in the Official Gazette.

For Schedule of the Chhattisgarh Mantri
(Vetan Tatha Bhatta) Adhiniyam, 1972
(No. 25 of 1972), the following
Schedule shall be substituted, namely:-

"SCHEDULE
( See Section 2 (a))

.

Section PgY/Allowance Particular Amount
(M ) #5 (3
Section 3 | (i) Salary of Chief Minister Rupees 50,000

<per mensem

(11) Salary of Minister

Rupees 45,000
per mensem

(iii) Salary of Minister of State

Rupees 35,000
per mensem

(iv) Salary of Deputy Minister
and Parliamentary Secretary

~ Rupees 39,000‘
per mensem
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["Section [ (i) Daily allowance to Chief] Rupees 2500 "
4(1) Minister ' ' per day
| - _(i_i_)—l)aily allowance to Minister | ——bii—u'pees 2,500 -
per day
~ | i) Daily allowance to Rupees 2,500 ]
Minister of State per day
(iv) Daily allowance to Deputy Rupees 2,500
Minister and Parliamentary per day
Secretary
Section 4 | (1) Constitutency allowance to Rupees 80,000
(2) Chief Minister ' per mensem
(11) Constitutency allowance to Rupees 70,000
Minister- | per mensem
(ii1) Constitutency allowance to Rupees 70,000
Minister of State per mensem
(iv) Constitutency allowance to Rupees 70,000

Deputy Minister and

Parliamentary Secretary

per mensem’”
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